472 Statutory [RATYA SABHA] Resolution
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GOVERNMENT BILLS

The Nalanda University (Amendment) Bill, 2013
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The question was put and the motion was adopted.
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STATUTORY RESOLUTION*

Proclamation issued by the President on 19th December, 2018 under
Article 356 of the Constitution of India in relation to the
State of Jammu and Kashmir — Contd
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* Further discussion on the following Resolution moved by Shri Rajnath Singh, Minister of Home Affairs on the
2nd of January, 2019 Continued.



